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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 498/2024 

 

IN THE MATTER OF: 

 

SHRICHAND         ...APPLICANT 

VERSUS 

 

STATE OF UTTAR PRADESH & ORS.        ...RESPONDENTS 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 2 4  (M/S PATEL ENT 

UDHYOG) 

 

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent 

No 24, M/s Patel Ent Udhyog has been operating lawfully and in 

compliance with the applicable environmental regulations. The 

Respondent operates a brick kiln located at Khasra no. 122, Village 

Rampur Bangar, Tehseel Chhata, District Mathura, Mathura-281403 

 

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an 

inspection of the Respondent’s brick kiln premises. In compliance with the 

said directions, a thorough inspection was conducted on 31/07/2024 by the 

Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB). 

 

 

3. It is further submitted that the said brick kiln is installed on the zig-zag 

system. A chimney of about 30 meters height is installed on the referenced 

brick kiln which is in accordance with the prescribed standards. During 

inspection, biomass (turi) was found collected as fuel at the brick kiln. A 
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copy of inspection report is annexed herewith as ANNEXURE-1. 

 

 

4. It is further submitted that to control the dust generated due to vehicle 

movement at the brick kiln, arrangement of water tankers has been made 

for sprinkling water. To reduce dust in the premises of the brick kiln, at 

some places, brick pieces have been used on the floor to convert the raw 

road into a paved road. Tree plantation work was also found around the 

brick kiln. 

 

 

5. That the present reply is being filed on behalf of Respondent No. 24, M/s 

Patel Ent Udhyog situated at Khasra no. 122, Village Rampur Bangar, 

Tehseel Chhata, District Mathura, Mathura-281403. The Respondent has 

been operating lawfully, having secured all requisite permissions and 

consistently adhering to environmental norms. The kiln operates within its 

authorized production capacity of 20,000 bricks per day, adhering to both 

air and water pollution control standards. The Respondent has been granted 

a valid Consent to Operate (CTO) by the Uttar Pradesh Pollution Control 

Board (UPPCB), which is valid until 31.07.2029. This certification affirms 

the Respondent's lawful operation and compliance with pollution control 

regulations. Furthermore, the Respondent has adopted Zig-Zag firing 

technology for its operations, as required by the Ministry of Environment, 

Forest, and Climate Change's notification, and has installed a 30-meter-

high chimney with a platform and porthole for air monitoring. A copy of 

the Consent to Operate is annexed herewith as ANNEXURE-2. 

 

6. It is further submitted that the brick kiln has submitted the stack monitoring 

report of the chimney, which is in conformity with the standard Septic tank 
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/ soakpit installed for treatment domestic effluent generated from brick 

kiln. Respondent operates in adherence to prescribed air pollution control 

standards. The Stack Monitoring Report is annexed as ANNEXURE-3. 

 

 

7. It is further submitted that the Respondent operates on a leased land, and 

the lease agreement has been executed in accordance with the relevant legal 

provisions. The lease agreement is annexed herewith as ANNEXURE-4. 

 

 

8. It is further submitted that the Respondent is duly registered under the 

Goods and Services Tax (GST) Act and complies with all taxation 

requirements. The GST registration certificate is annexed herewith as 

ANNEXURE-5. 

 

 

9. Additionally, it is submitted that the Respondent’s Consent to operate 

under the Air and Water Acts has been periodically renewed, confirming 

ongoing compliance with environmental regulations. 

 

 

10.  It is further submitted that the Respondent has ensured compliance with 

all statutory obligations as per the directives of the Uttar Pradesh Pollution 

Control Board. The Respondent adhered to all required conditions under 

the applicable environmental regulations and operational guidelines. 
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PRAYER 

 

In light of the above submissions, it is most respectfully prayed that this Hon’ble 

Tribunal may graciously be pleased to: 

 

1. Dismiss the Original Application No. 1296/2024 as being devoid of merit; 

and 

2. Pass such other or further orders as may be deemed fit and proper in the 

interest of justice. 

 

THROUGH 

YASH VARDHAN KAUSHIK 

ADVOCATE  

W-6 TIGERLANE, SAINIK FARMS, 

 NEW DELHI  

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM 

PHONE: 9990226669 
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Uttar Pradesh Pollution Co
ntrol Board

Building No TC-12V Viblnti Khand, Cionti Nagar,
 Lucknow-226010

Paor 1

179243AUPPCB/Mathura(UPPCBRO)/СТОAoth/MATHURA/202.
3

Date: 20/03/202.3

To.

M

PATEL BHATTA COMPANY

KHASRA NO. 122 VILILAGE RAMPUR BANGAR TEHSIL
СИНАТА DIST. MATHURA MATHURA,281403

Application Id-
20122352

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (P'revention & Control of Pollution)

Aet, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby graated to PATEL BHATTA COMPANY located at KHASRA NO. 122 VILLAGE

RAMPUR BANGAR TENSL CHLATA DIST, MATHURA MATHURA,281403. subjeet to the

provisions of the Water Act, Air Act and the orders that may be made further and subject to foliowing
terns and condittons-

1. This CCA PATEL BНАТТА СОMPANY granted for the period from 04/03/2023 to 31/07/2025 an
vald tor manutactaring of following produets.

Produet
Quantity UnitNo

BRICK KLIN 20000 20000 INunbers DasFt DAY

2. Conditions noder W ater(Prevention and Control of Pollufion) Act-1974 as amended :( The daaly juantny of efhuent disehharg (KLD)

Kind of Ettluent Quantity(KLD) Treament
1.0 KLD Septic

Domestic
Tacility Discharge pointTank
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सीता राम
heg

R.C.SHABA

N

AR PRARESH
OF INDY

JE KUPEE

NOTARIAL

घोषणा-पत्र / शपथ

व

मक जगवीर, हरवीर, देवेन्द्र, सुभाष पुत्रगण रामहंस

सीताराम मुखराम, इन्दर सिंह, बिजेन्द्र सिंह पुत्रगण भमरो समस्त

Reg. निवासी रामपुर तह हाता जिला महारा (मा रवानी
पटेल भट्टा कम्पनी प्रो० मन्शराज पटेल पुत्र श्री सुकली

वासी छूडोली तह पुन्हाना जिला नूहू मेवात हरियाणा

AM CHAN

इस लेखपत्र हाजा के है। प्रथमपक्ष की भूमि भूमिधर खातासं0 21

हम कि प्रथमपक्ष पक्षकारन एक मात्र मालिक व स्वामी है तथा

मौके पर काबिज व दखील चले आ रहे है। प्रथमपक्ष की

लिखित आराजी किसी भी प्रकार से विवादित नहीं है यानि
कि हर प्रकार से पापा व साफ है। थाना को जरूरत पर

तथा अन्य कारोबार करने हेतु रूपयो की सख्त आवश्यकता है

14
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भारतीय गैर न्यायिक
भार

दस

रुपये
TEN

RUPEES

रु.10 RS.10

INDIA

INDIA NON JUDICIAL

उत्तर प्रदेश UTTAR PRADESH

TA

-2-
71AD 432755

उपरोक्त आराजी को किराये पर देने के अलावा रूपया प्राप्त

करने का अन्य कोई साधन नहीं है। अतः आज हम प्रथमपक्ष व

द्वितीयपक्ष निम्नलिखित शरायतों से पाबन्द होकर किरायेनामा

तहरीर करते है कि जिसके हम दोनो पक्ष तथा हमारे वारिसान

पाबन्द रहेगें। (1) यह कि प्रथमपक्ष ने अपनी उक्त आराजी को

3,60,000/-  रूपये प्रतिवर्ष के हिसाब से द्वितीयपक्ष को आज

से अरसा (10 जून सन् 2029) तक किराये पर दे दिया है।

यह कि किराये की रसीद प्रथमपक्ष द्वितीयपक्ष को हर वर्ष

अदा करता रहेगा । (3) यह कि अगर द्वितीयपक्ष उक्त किरायेनामा

को अगर आगे कुछ अरसा तक और बढाना चाहता है तो

प्रथमपक्ष को इसमे कोई आपत्ति नहीं होगी। नियमानुसार जो

किराया आज लिखित में दिया गया है। उसी के अनुसार आगे
किराया रहेगा। यानि कि अगर 10 जून 2029 तक इससे आगे

दोनो पक्षो की सहमति से किराये रखा जायेगा। उसी प्रकार से

आगे किराया चलता रहेगा और कारोबार खत्म होने के बाद 15
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भारतीय गैर न्यायिक

दस

रुपये

रु. 10
सत्यमेव जयते

INDIA

TEN

RUPEES

Rs.10

INDIA NON JUDICIAL

उत्तर प्रदेश UTTAR PRADESH -3- 71AD 432756

प्रथमपक्ष की भट्टे वाली जमीन समतल कर देनी होगी और

द्वितीयपक्ष वायदा खिलाफी करता है तो वह अदालत व पंचान में

झूठा व अमान्य माना जावेगा। यह लेखपत्र हाजा ही मान्य व

स्वीकार होगा। उपरोक्त आराजी में जो किराये पर दी गयी है

भट्टा ग्रेड चिमनी का कारोबार रहेगा।

目
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भारतीय गैर न्यायिक

दस

रुपये

रु.10

भारत
TEN

RUPEES

Rs.10
सत्यमेव जयते

INDIA

INDIA NON JUDICIAL

उत्तर प्रदेश UTTAR PRADESH 71AD 432757

1

A.
घोषणा
A

पत्र

अतः आज राजीखुशी से प्रसन्नता पूर्वक बिना किसी भय व दबाव
R. C. SARMA

के पूर्ण होशो हवास में मै रूवरू गवाहान के ड्राफ्ट व टाईप
Chheba

कराकर यह घोषणा पत्र/शपथपत्र द्वितीयपक्ष को दे दिया ताकि
रहे और समय पर काम आवे ।

RD
दिनांक 19.06.2019
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भारतीय गैर न्यायिक

दस

रुपये

रु.10

भारता

सत्यमेव जयते

INDIA

TEN

RUPEES

Rs.10

INDIA NON JUDICIAL

उत्तर प्रदेश UTTAR PRADESH 71AD 432758

छाला जिला मथुरा
R.C. SARA

Chp

22032s
गवाह 2-बच्चूसिंह पुत्र श्री समयसिंह निवासी अस्तौली तह

ह० प्रथमपक्ष

" जानकर हरवीर देवेन्द्र सु
॥ सीताराम शिम 3.वि

Contents of a affidavit of documents

is sdenited by shti

my office and neted 
down in the 618

unial Registe al N

R
RAM CHANDRA SHARMA

ennag n6o? 9

.Know Shri/irs
he/She Kare Signed/ LTURTI before me

Signaturo iden

ह० द्वितीयपक्ष

Manky
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ROR

Registration Number: 09DUXPP8297J1Z5

रात्यमेव जयते

Government of India

Form GST REG-06

[See Rule 10(1)]

Registration Certificate

1. Legal Name

2. Trade Name, if any

3. Additional trade names, if any

4 Constitution of Business

5. Address of Principal Place of
Business

MUKESH PATEL

PATEL BHАТТА COMPANY

null

Proprictorship

RAMPUR BANGAR, KHASRA NO 122, SHERGARH, Rampur

Bangar, Mathura, Uttar Pradesh, 281401

6. Date of Liability

7. Period of Validity
From 26/12/2022 To Not Applicable

8. Type of Registration Regular

Signatüre Not Verilled

و Particulars of Approving Autlborjty sidnedbyDS GOODS AND

Signature

SERVICES TAX NETWORK 07

Date: 2022,12.26-46:30:15 IST

Name

Designation

Jurisdictional Office

9. Date of issue of Certificate

Sunil Kumar Deepan

Superintendent

Kosikulan Sector

26/12/2022

the jurisdictional authority.
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t

TIN

egal Name

Trade Name, if any

09DUXPP8297J1Z5

MUKESH PATEL

PATEL BHATTA COMPANY

Additional trade names, if null

any

Details of Additional Places of Business

Total Number of Additional Places of Business in the State
0
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	PRAYER

